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PRE-OFFER ADVERTISEMENT AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT UNDER REGULATION 18(7) IN TERMS OF SECURITIES AND
EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011

DECCAN BEARINGS LIMITED

Corporate Identification Number: 1985PL
Industrial Estate, Saki vi indheri ( EN\ Mumbai, Maharashtra, 40C
Contact Number: +91-622
canbearingstd@gmail.com; Wehs\le w inbe

THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT IS ISSUED BY SWARAJ SHARES AND SECURITIES
PRIVATE LIMITED, THE MANAGER To ‘THE OFFER, ON BEHALF OF MR. SATYAJIT MISHRA (ACQUIRER), FOR ACQUISITION oF uP T0 567,667 OFFER

LIMITED,

PAVAELE INCASH,TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, IN ACCORDANCE wITH THE PROVISIONS oF REGuLA'HoM 181 OF
TO THE DETAILED PUBLIC STATEMENT.
This Pre-Offer cum cnmgendum 1o the Detaled Public Statement Advertisement is to be read in conjunction with the :; Public Announcement dated

Tuesday, August 13, August 19, 2024,in i , published on
behalf o' the Acquirer on Tuewq August 20, 2024, in Financial Exprss (English dlly) (Al India Edition), Jansatta Hindi dily) (Al ndia Eciton), and

Mumbai daily) (Mumbai Edl (Detaled Public Statement), (c) Draft Lette of Offer date Tuescay, August 2, 2024
fild and submmed it provisions of Regulaton 16 1) of r) (0

November 09, 2024, ublished on
behalf of Acquite on Monday, November 11, 2024, in Financial Expess (English dal) (Al Eitons), Jansata (Hindi ally) (Al Eitons and Delh Editon)
and Mumbai Lakshadeep (Marathi Daiy) (Mumba Edito). () et of Ofe cated Monday, February 17, 2025, along with the Form of Acceptance-cum-
etterof Offr), fthe d on Mondzy, February|
24,2025, and published in te Newspapers on Tusday Fabrary 25, 205 Recommendatinsofthe Independent mmur; of the Targ-l Company)
(the Pubic Announcement, Detile Public Statement, Draft Ltterof Offer, Cnmgendum to the Publ the Detail
Letter of Offer, thel
TorgetCompanyar hrnater colecivaly refre 1 a ‘OfferDocumens) fsued by the Nanager on bofal of the Acquirer,
the te the following;
For captalzed terms used hereinafe, lease efer o the Paragraph 1 tiled as Definons and Abbrevitions' on page 8 ofthe Leter o Offer
A, Offer Price
The Ofer i g made at  rice o 400 e Ofer e pyatleincash nd e s bsn 0 risn e Ofer Prce
8. ons of the Committee of (I0C)
A o f Independent Dictos o e Taet Ccmany g of M. Sendip Pawer, s the Chaimerson of the IDC and Ms. Smna Parab, M. Askersha
Veid, Mt Nin Avind Oza, n Nonday, Februay
Nevspaprs on Tusday, Feay 25, 202, The mc Memm areof the cpinion tht he Ofer Pic to the Public Shareholders of the Target Compeny i fir and
reasonable ard i in e ith SEBI (SAST) Regulatons. Pubic Shareholders may,terefore independentl evaluate the ofer andteke an infomed decison

C.. Other detals with respect to Offer

1. This Offeris not  competig ofer i terms of Regulation 20 ofthe SEBI (SAST) Reguiatons. There has been no compeiive bid to the Offr.

2. The Leterof Offer has been dispatched tothe Public Sharehalders of the Target Compeny whose names appear on Wednesdy, February 12, 2025, beig the)
Identfed Dete:

a)On Thursday, February 20, 2025, tirough regiteed post to those Public Shareholders who have ot registered heir el addresses with the Deposiories'
Terget Company.

b)On Thursday, February 20, 2025, trough electionic mode to althe Public Sharehoiders whase e-mai addresses had been registered ith the Deposiories!
Target Company:

3. The Draft Leter o Offer dated Tuesday, August 27, 2024, was fled and submited ith SEB pursuant o the proisions of Reguaton 16 (1) of the SEBI (SAST)
Reguiaons, for s Observators. In pursuance of whih al the obsenvaions received from SEBI vide leter bearing reference number SEBI Observaton lfer
bearing reference number ‘SEBIHOICFD-RAC-DCR-2PIOWI2025/00000044221" dated Monday, February 10, 2025, incorpoated i the Leter of Offer. There
Have been no other material changes in relation to the Offer, s othenvise disciosed in the Lete of Ofer

4 e Target C:
the Registarto the Ofer at the Manger o the Ofer t and BSE Linited at rom which the
Pubic Shareholders can dowrloadiprint the same.

.. Instructions for Publc Shareholders

) Incase of Equity s re hld nthe Domtralzad Form: T Pt St o o sty s in clstonicntrlzat fom and
who desie totender thei Equity Shares in hs Offr shall approach heir eling Broker the det Shares thl
such Public Shareholder intends o tender intis Offer. Public Shareholders shoul tender their Equity Shares before merket hours dose on the last day of the,
Tendering Period. For furher nformation, kinly refer to Paragraph 8.15. tiled as Procedure fo tendering the Equity Shres held in Demateriaized Fomn'on
page 42 of the Letter o Offer.

b) I case of Equity Reguiaion 40(1)of the SEBI (LODR) Regulaons and SEBIs press elease dated

3Decorter 2018 tetg eerece i, PRASZIS, fenuests forransfer of securtes sl fom|
with adepostory with efectfom 1 Aprl 2019. However, in accordance with the ciuiar issued by SEBI bearing reference number SEBIHOICFDICNDYICIRPI
2020/144 dated 31 Jly 2020, shareholders holding secriles in physical form are alowe to tender shares in an open ofer. Such tendering shal be as per the
provisons of the SEBI (SAST) Regulations. Accoringly, Public Sharefoiders holding Equiy Shares in physicalfom as wel re elgble o tender their Equty
Shares in ths Ofer as per te provisons of the SEBI (SAST) Reguatons. Public Shareholders who are hoding Equity Shares i physical form and ntend to
partcipale i the Offe il aongwih ofdocumentsfo veriicaon procedures o be caried
ou, inciucing the () orginal shre certficate(s), (i) vaid shre transfer o), . Form SH-, duly fled and signed by the tranferors .., by al regitered|
shareholders i same order and as per the specimen signatres egistered with te Target Company) and duly witnessed at the appropite lace, i) sef-atested
copy of he shareholder's PAN Card, () Form of Acoeptance duly complted and signed i accordance with the instuction cortained therein, by soleont Public
in'whichthey hold Equity Shares, and (v)any oher elevantdocumens such s|
powier of attomey, corporate auhorzaton (nclding board esolutonspecimen signature), notarized copy ofdeath cetfcate and succession cerficate or probated
wil, ifthe orignal shereholde has deceased, etc, as applicable. For furtherinformation, kindy refer o the Paragraph .14, fited as Procedure for Equiy Shares
el iy o n g 41f e et f O
©) Procedure for tender the Letter Shres but o
ot agpeatin e rcars fDeposfotes o e et Do, o negistored wners o e whohave aoqmmd Equity Shares afer the Identied Dat, or those
who have not receivd te Letter of Offr, may also paticipae i tis Ofer. In case of non-tecept of the Leter of Ofer, such Pubic Shareholders of the Target
Company may dowrioad the same fom the SEBI website (wuv.sebigouin) or obtin a copy of the same fom the Registar t the Ofer on providing suiable
documentary evidence of holding of the Equity Shares of the Target Company. Aemalivel, i case of non-eceipt o the Letter o Offer, sharefoders holding the
Equity Shares may partcipete in the Ofer by providing theirapplicaon in plan paper in wiing signed by all sharholder(s), sating name, address, number of
shares hed, client D number, DP name, DP ID number, number o shares tendered and oher relevant documents. Such Public Shareholders have to ensure tha
theiroder is entere n the lectonic piation to b mde avaiabl by Stock Exchanges before th closure of the Ofer. Fo futher information, kindy refer ot
Paragraph 817, tled as Procedure for tendering Equiy Shares i case of nor-eceit ofthe Leter of Offe on page 43 of the Leterof Ofer

E. Status of Statutory and Other Approvals
As of date, 0 the best ofth knowledge ofthe Acquirer, no sbatulory approval are required for the Offe except as mertioned n te Leter of Offr. For further
informaton, kindly refer to the Paragraph 7.16. ild as ‘Statutory Aporovals and condiions o th Ofer at page 43 of Leterof Ofe
. Procedure for Acceptance and Settiement of Offer
The Open Offe will be implemented by the Acquier through Stock Exchange mechanism made avaiable by BSE Linited in the fom of separate window
(Acquisition Window) as provided under the SEBI (SAST) Reguiatons, SEBI ircular bearing reference number CIRICFDIPOLICYCELLI112015 dated 13 Apr
2015, as amended read along with SEBI Citclar CFDIDCRCIRIPI2016/131 dated 9 December 2016, as amended, and SEBI Circulr bearing number SEBIHOI
CFDIDCRICIRPI2021615 dated August 13, 2021 issued by SEBI.As per SEBI Circulr bearing number SEBUHOICFDIDCRIINCIRIPI2021/615 dated August
13,2021, len shall the shares o th inthe tender offers. Upon fialisation o the entifement, ony accepted quantiy
of shares shall b debited from the demat acoount o the sharehalders. The lien mrked against unaccepted shares shall be released. The detaed procedure or
tendering and seftiementof shares under th revised mesharism is specified underthe Paragraph § il s Procedure or Acceptance and Settement o the Offer|
on page 39 of the Leterof Ofer
G, Revised Schedule of Activites
ACTUAL SCHEDULE
Tentative Schedule DAY Al
Schedule of Activiies Day and Date (UPON RECEIPT OF SEBI'S
‘OBSERVATION LETTER)
Issue date o the Public Announcement Tuesday, August 13, 204 TUESDAY, AUGUST 13, 2024
Publcation date o tn Detaled Public Statement n the newspapers Tuesday, August 20, 2024 TUESDAY, AUGUST 20, 2024
Date of il of te Draf Leter of Ofervith SEBI Tuesday, August 27, 2024 3
SEPTEMBER 10, 2024
Last dte for publc announcement fo a competng ofer(}# Wednesday_ September 10, 2024_| TUESDAY, AUGUST 13, 2024
Publcation date o the Cormgendu to the Publc Amouncement and the Worday, November 11,2024 | MONDAY, NOVEMBER 11, 2024
Detaled Pubic Statement n the Newspapers
Date for receipt o comments fom SEB on the Drtt Leter of Offer Monday, February 10, 2025 | MONDAY, FEBRUARY 10, 2025
Identfed Date” Frday, September 20, 2024 WEDNESDAY,
FEBRUARY 12, 2025
Last date fordisptch ofte Leter of Ofer t the Public Shareholders of the
Target Company whose names appear on the register of members on the Fiiday, September 27, 2024 | THURSDAY, FEBRUARY 20,2025
Idenified Date
Last date of publcaton n the Newspapers of recommendations of e Thursdey, October 03, 2024 | TUESDAY, FEBRUARY 25, 2025
independent directors commitee of the Terget Compeny fortis Offer
Last date for upwerd rvison ofthe Offe Price and / or the Offe Size Friday, October 04 2024 | THURSDAY, FEBRUARY 27, 2025
Last date of publcation of opening o Offer public amouncement in the Frday, October 04, 2024 | HURSDAY, FEBRUARY 27, 2025
newspapers in which the Detaied Pubii Statement had been published
Date of of Tendering Period Monday, Ociober 07, 2024_| _FRIDAY, FEBRUARY 28, 2025
Date of closing of Tenderng Period Friday, October 18,2024 | THURSDAY, MARCH 13, 2025
Last dte of commuricating the reecto! acoeptence and compleion of Monday, November 04, 2024 FRIDAY, MARCH 28, 2025
payment of consideraton or refund of Equity Shares to the Public Shareholders
Note:
“Date of being in receit of SEBI Observaton Lefer
~The above timelines ae prepared based onthe imelines proided under the SEBI (SAST) Regulatins, pursuan t beig n rceipt of SEBI' Obsenvation Letter
To clary the action se out above may be completed prio 0 their comesponding dates subject o compliance with the SEBI (SAST) Reguiatons.
#There has been no competing ofer for this Ofer.
“Idenifed Dte s ony for the pupose of determiing the nemes o th Public Shareholders to whom the Leter of Offer wouid b sent. Al the public sharcholders
(registred or unregistered) ofthe Equiy Shares (except the Aoquier and the partes (o the Share Purchese Agreemen) re ligible to parcipete intis Offerany|
time before the losure oftis Offer.
H.  Documents for Inspection

The copies ofthe folowing documents will be avaiable for inspecton at the pincipal place of busiess of the Manager o the Offr, Swaraj Shares and Securie|
Private Linitd, located at Urit No 304, A Wing, 215 Atium, Courtyard Marrio, Andher East, Mumbai- 400093, Maharashta,Inia on any working day betveen
4000 am. (Indian Standard Time) and 500 pn. (indian Standard Time) duringthe Tendering Period commencing from Fridy, February 28, 2025 to Thursday,
Warch 13, 2025, Furher, i ightof SEB Crclar SEBIHOICF DIDCRAICIRIPI2020139 dated July 27, 2020, read with SEB Circlar SEBICIRIC

2020083 dated My 14, 2020, copies of the folowing documents will be avaable for inspecton to the Pubic Sherefoiers electroricaly durng the Tenderng|
Period. The Pubic Shareholders intereted to inspect any of the folowing documents can send an email from thei registered emaids (incuding shareholding
detas and authortylter n the event e Puhhc Sharcholder is 2 cororae bods) with a subjectine [Documens for nspecton - Deccan Bearings Limited Open
Offer’],to the Manager to the Open Offer and upon receipt access can be provided 1o he
respective Public Sherehoders for deconcspcion o drcument, Fo s oo Kindlyrferto the Paragraph 10 ted as Documents fo Inspectio'
on page 50 of the Leterof Ofer.

The Aoguier accept fl responsiiiy for the nformation Pre igendum to the Detaed Public Statement Advertsement (ot than
s rfomain as s o taed pvbhc St of oo by o elting o an oo by th Tre Coryeny) nd ek ot ey o e
of and will comply with teir SeBl respect ofthis Open Ofe. T Acquie will be forensuring compliance wi the SEBI

(SAST) Regulatons.

Tris Pre-Offer Advertisement and Corigendum to the Deaied Pubic Sttement wil also be accessile on the websits of SEBI at wwwsebigovin, the Target
Company at the Registar 0 the Ofer at the Manager tothe Offer a w sweraishares com, and BSE Linited at
i seindia co

Issued by the Manager to the Offer on behalfof the Acquirers
i,

i

‘Swaraj Shares and Securites Private Limited
Urit No 304, A Wing, 215 Atium, Near Couryard Mariot, Andher East, Murbai - 400083, Meharashta, India
Telephane Number: +91-22.69649999

Email Address: takeover@swarajshares com

Investors Grievance Email Address: investorelations @swareshares.com

Website: Wi swarajshares.com

Contact Person: M. Tanmoy Baneriee/Ms. Pankia Patel

SEBI Registration Number: INH00012980

| Acquirer
Validity: Permanent Sd-
Date: Tuesday, February 25, 2025 Wr. Satyait Mishra
Place: Mumbai Acquirer
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